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0. Li22J96 	 * 

Hon 'ole Shd. .D.Sah, IILnoer(() 

S.. 

Heard the learned counsel for the 

applicants. 	äppLicants have jointly flied 

this application. The prayer for filing application 

jointly is allowed. 

2. 	 tiy this application0  the,applicants, 

who are Group 10' employees of. Sonepur Division, 

N.L. Railway,* have sought for quashing 	the 

orders contained at 1,nexure-11 dated 2u,2.96 

which is a panel for promotion of Group '0' 

employeesto Group 'C' in pay-scale of fs.950-15U0 

prepaed on the oasis of written test held on 

27.6.1994 and viva voce held on 6,2.96 and 

7.2.96. In pith and suostance, the ground for 

challc-hge is that the panel has been prepared 

in violation of the extent rules and in irregular 

and arbitrpry manner seniots have been deliberately 

superseded. 

31 	 The larned counsel suomits that the 

applicants have filed 	reprEsentations addressed 

to the General Man Eger(per$Oflnel),N.E.fBilway, 

GorakhpUr, and D.R.M. IN. E.failway, 5onepu, in 

this conneation which are contained at ,nexure-PJ4 

series. There is an inerim prayer for staying the 

operation of the panel at AnnexurEt-/V1 till disposal 

of this case or at loasisposai of the representationS 

oy the respondeflca. 

4* 	1 	 mis js*0iViSiUfl Uencn matter. There 

is no Division t3ench at present and there is no 

likelihoOd of Division Uench shortly. against 

this background and considei.Lng 	suonissi°ns 

of the learned counsel for the applicants and the 

- 	- 



uroency of the matter, I admit the 

application. The respondents are directed to 

fil& written statement ujthjn'four weeks. 

Rejoinder,if any, tz be filed within two weeks 

thereafter. Reuisjtes to be filed by tomorow, 

5. 	 I further direct that the Divisional 

Railway Manager, N.E.ai'lway, •Sonepur, should 

consider and dispose of the representations 

atmnexure-PJ4 series filed by the applicants 

by a. reasoned and speaking. order within 'al 

period of two months from the date of 

'J' 	'•, 	
commünicaUon of this order. All the appointn'ents 

made from the panel at Pnnexure..ft,/1 shall be 

sutject to the decision, of this Case, 

	

,fl 	6. 	 List this case on 1.4.96 oefora' 

the Registrar for completion of pleadings. 

Lat a copy, of this order be handed over to the 

learned counsel for the applicants, 
'-4 

2/12. 4.96 

'1 (K.'D.Sahs 
Member (A i.  

16 
Shri. M. L. Paswan,' Registrar Incharge. 

* 	 ' 	
.• 

Learned counsel for the applicant is present. Notices 

have, been issued to the rewpondønt SR not received. /s 

has also . not been filed as. yet. Let '17 .5.96 be fixed for.  
ftlicmg SR & W/s. 

'C. 
C M. L. Pa swan) 
Registrar i/c 



O.A. - 122/96 

ri• I4.L.Paswan, Registrar I/c 

Nr. M.P. Dixit appears for the applicant. 

W/s has not yet been filed. Put up on 16.7.1996 for 

filing W/s. 

- 	 - 	 ( N.L.Paswan ). 

Registrar I/c 

-' 

i Im V,  

4/21. 11 .96 	- 	/ 	Shri M.P.Dixit, 	rljcant's counsel is present. 

W/s has not been fileci. List on 0,12.1996 for W/s. 
1 	 - 	 - 

(M.L.Paswan) 
- 	 Reg1strr I/C 

' E/6.12. 1996 

MPS. 

?lr. N.P.Dixit, advocateappears. for th4pplicnt. 

None for the respondents. W/s has  not been filed. 

Put. up on 28.1.1997 for filing W/s. 

Pt9' 

M.L.Paswan) - 	
- 	 Registrar i/c 



: 

6/28. 1. 1997 	 None for the applicant. Shri A.K. 

learned counsel appears for the respondents. The 

learned counsel for the respondents Submits that 

the written statement is ready but it could not be \/ 

Served to the learned coUns.1 for the aplic5nt 	'N 

due to his non availability. Put up on: 18. 2 1997 

for filing W/s and rejoinder, if anyas.e last chahce. 

1  .P.Sinha PS. 	 Dy.Règistra I/c 

7/18.2. 1997 	 The learned counsel for the applicant Shri 

E4J4 1  

M.P.Djxjt jS present. On perusal of the record it 

appears that the W/shas. not been filed as yetthough 

sufficient time was given to the respondents. In the 

circumstances, let the case be listed b ore theHon'b1e 

Bench for direction on 25.2.1997. 	 0 

5, p. 5 inha ) 	j•. 
Dy.Regiatrar I/c. 

8./ 25.2 .97. 

A IJ-4 
r \Nf 

\r 	C13s/ 
AJ  A 

Shri 	lixjt, the counse1for the applicant.. 

The learned counsel for the applicant states 

that he has received copj of the W/S servea by 

Shri A.K. Tripathy. He i's allowed two weeks time. to 

file rjoinder, The case thereafter be included in the 

ready list. 

(v.N, Mehrotra) 

Vice-chajran 
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9./ 20.8.98. 	Shri. M.P. Dixit, the counsel for applicant. 

List this 0bn 16.11.98 for direction as per 

order dated 20.8.98 passd in hR 90/97 

\AL 

11/03.02.99 Shri M.P.Dixjt, counsel for the applicant. 

Shri . LChoubey, pry-counsel for the 

respondents, 

Partly. heard the learned counsel for the 

• applicant,. 

List on 10,03,1999 for hearing as Part-iizd 

matter. 

Lkshman Jha) 	 (L.R.K.Prasad) 
Merrber(k) . 

(L.R.K. Prasad) 
	

(V.N. llehrotra) 

hlember (R) 
	

Vice-chairman 

10/16.11.98 
	

Shri 1.P..L)ixit, counsel for the applicant..  

None for the resporents. 

As the pleadirs in the case are 
complete, list on 03.02.1999 fork hearing. 

(Lakshrnan Jha) 	 (L..K.Prasad) 
S 	r 
	

Membe r (J) 	 Mernb e r (A) 



12 

10. 3. 99 

CM 

list on 24.3,99 for hearing. 

(Lakshma Jha) 
Member(J) 	 L.R.i<.Prasad) 

Member (A) 

13/24.3.1999 . ., 	Shri M.P,Djxit, counsel for the applicant. 

Member (3) could' not attend off ice due 

to some unavoidable reason, Let ..lt be listed 

for hearing on 15. 4.1999 as part-heard in terms 

of order dated 3.2.2999. 

( 
MF$. 	. 	Memr (A) 

14/15.4.99 	Shri M.?.Dixit, -counsel f or -applicant 

Shri A.K.Tripathy, counsel for resoondents 

Heard the 'learned counsel for the parties. 

Arguments concluded. The learned counsel for 

respondents shall produce proceedings pf the 

examination including written examination as well 

as viva V oce atiji tests and marks obtained by 

candidates in each of the tests. He shall also 	te 
the written examination ad 

requisite tharks required to be obtained in/Viva voce 

tests by the candida€s oqua1ify'in the cz±kk23 

-Tk=x5fz(z5E and written examination and Viva voce 
tests., The same shall be produce before the Court 

.. 

 

on next date. •List It frdirectjon on 19.5 .99. 

fx dkX=t*c 
A copy of tke this order be given 

to the counsel for the respondents.  

(Lakshman Jha ) 	 ' ( L.R.K. ]'asad ) 
Me rnber (j)) 	 Member (A) 

/ 

SKS 



- 	I 

0 

A. 122/96 

15/ 19.5.1999 shri M.P.Dixit, cOunsel'  fpr the applicant. 

None for the resporient 

The.  documents as referred to in the 

order dated 15. 4.1999 relating to selection 

from GroupD* to C '  have not yet been pruc?d. 

One weekf further time is allowed to produce 

the same. List it for direction on 27.5.1999. 

04 
( Lkshja Jh(K ) 	 ( L.R.K.Prasad ••) 

MPS, 	 Member (j) 
	

Member (A) 

16. 	 . 

27.5.99 Shri 

CM ujn. • ..ounsei. r or ir' r 	: 

The learned counsel for the respondents 

prays for and he is allowed two weeks'time 

to submit documnts as rePerrdd to in the 

order dated 19.5.99. List it on 28.6.99 for' 	-T - 

direction. 	• 	

0 	

• 00 	 - 

%Lakshman Jha) 	(L.R.X.Prasad) 	• 
Ilember(J) • 0 	1ember(A) 

0 	
H 
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17./ 28.6.99. 	 2 

* 	
Shri- M.P. Oixit, the counself'or the applicant. 

The.matter has been heard by some different Bendh. 

Let it be listed before the appropriate Bench for necesary 

direction on 7.7.99. 

ell 

(L.R.K. PRASAD) 	 (s. N1.RJWhr'J) 
hEuSER (A) VICE-CH AIRhAN 

18./ 7.799. 	 S 

Since this happensto be the part heard matter,• 

let it be listed on 13.8.99 for hearing beforetheL 

appropriatabench. 

I 

-S. 

/CBS/ 	.(L.R-.K. PRAAD) 	 (s. NRRAYAN) 

S 
MEM SEA ) 	 VICECHRIRIv1AN 

3. 8. 19 99 

S.- 

5 	

r 

Shrj 14,P.Djxjt ccxznsel for the äpp1ica 

The arguts already conclud 	The respor1en s  
are requjr t0'produce certain documents in terms of 
ordér .dated 1541999 whjh has not yet been furnjshè d. 
List it for direction on 18. 8. 1999• 

- ( LaJnan Tha ) 	
( L.R.xi pra$ad Mejber (J) 	

Member (A) 

0 
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21/24.8.99 Shri M.P.ix1t, counsel for the applicant. 	I 

Heard the counsel for the parties. It 

is regrettable that the respondents have not7LduQed i 

the documents as referred to in the order dated 15.4.99.' 

The arguments in this case have already been concluded. I 
The counsel for the respondents states that he has sentl 

necessary letters to the respondent to file the documents 
but he has not yet 	n receivedjrepiy. As the matter 

is getting delayed , we specifically direct the respon-, 

dent No • 4 (DRr4-P), .E.Reilway Sonepur, to submit the 

documents as directed vide this order dated 15,4.99. 

This dó'cuments relate4 to proceèding 

of the examination including written examination as well 

as viva-.voce test and marks obtained by the candidate iii 

w4.ehe respondents were also directed to indicate thf 

requisite maks required to be obtained in the written 

examinationand viva-voce test by the candidate to qualify 

in the written exam, and viva-voce test. This relates io 

promotion by selection of emtof Gr.-D to. Gr.-C 

under 33½% quota. 	 I  

He is directed to submit the same 
within a period of three ( 	from, the communication of 
this order. 

List it for direction on 28.9,99. Lt 

a copy of the order be 'given to the counsel for the Parries. 

• 

AKJ 	• (L.jFi) 	 (L.R.K.PrsAD) 
MEMBER(J) 	 ' 	MEMBER(A) 

I 

- 	.- ,-.-' •__•__ 

P1 



22/ .9. 1999 

(28. 1 Olg99 

qp s. 

I 

Shri M.P.Oixit, counsel for the applicant, 

Shri Gyan Praka, Qjha, J.C. to Shri A.K.Tripathi, Rly. 

counsel. 

The learned counsel for the respondents 

states ( as periformation) that the it X*x is 

possible to locate the file. He prays for and is 

allowed four weeks further time to sutinit the same 

before this Tribunal by the next dates  List it for 
direction on 28.10.1999, 

( Laksh 	3ha ) 	 L.R,K.Prasad ) 
Member (3) 	 Member (A) 

$h, M.?.Djxjt, counsel for the applicant. 

None for the respondents. 

Sh. T.D.Achrya, AR, N.E.Railwy,$onepur 

states that he has already handed over the relevent records to 

Sh.. A.K.Tripathy, counsel for the "Akpmt respondents. In 

that view of the matter, list it for direction. on 1.11.1999 
for submission of relevent record in terms of order dated 15.4.99. 

AKJ 	(L.JHA) 
E11BER(J) 

Later on : 

(L.,K.PJ$A) 
ME?2ER(A) 

One photocopy of the relevent document has s1bmitted 
later on by Sh, Gyan Prakash Ojha, counsel for the respondents. 

The same is Placed in file. 

- 

/ 	MEMBER(A) 



I,  / 

O.A.122/96 

4/1.11.1999 	Shri M.P.D1t, counsejfor the applicant, 

- 	The rspoe.s have fifed photo c op 
of the selection proceedings relating to 

promotjon to group D' to Group'C, which i 
placed in file. The 	te 

- 	 ( 

 

Lakshman Jha ). 	 .( L.R.IK.•Pras Z1iS. 	 Mernr(j) 	 ?!1emEr () 

I.  

2 /8.11.2000 	
Crders pronounced as per separate sheet. 

The O.A. is dismjss. 

Laks hm t ) 	 ( L. R. K. Pr as ad ember (J) 	 Member (A) 


